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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

MISC. APPLICATION IN DISPOSED CASES NO. 16/2025
IN
ORIGINAL APPLICATION NOQ. 394/2024

IN THE MATTER OF: -

ER. SHIVCHARANIIT SINGH ... APPLICANT
VERSUS

STATE OF PUNJAB & ORS., ... RESPONDENTS

REPLY TO THE SHOW CAUSE NOTICE BY WAY OF
== 20U WAUSE NOTICE BY WAY OF

AFFIDAVIT OF MANISHA RANA, CHIEF

ADMINISTRATOR, BATHINDA DEVELOPMENT

AUTHORITY, BATHINDA ON BEHALF _OF _THE
RESPONDENT NO. 4 IN TERMS OF THE ORDER DATED

30.04.2025 PASSED BY THIS HON'BLE TRIBUNAL IN THE

ABOVE-CAPTIONED CASE.

I, the above-named deponent, do hereby solemnly affirm and

declare as under: -

-

1. That the present affidavit is being filed in compliance
with the order dated 30.04.2025 passed by this Hon'ble

Tribupal in the above-captioned matter, wherein the

:I S
.A\G%

Hon’ble Tribunal was pleased to issue Show Cause Notice

to Respondent No. 1 (State of Punjab), Respondent No.
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(Bathinda Development Authority) regarding alleged

non-compliance of the orders dated 02.07.2024 and
10.02,2025.

At the outset, it is respectfully submitted that there has
been no willful or deliberate disobedience of the orders
passed by this Hon'ble Tribunal. The Bathinda
Development Authority (BDA) has taken continuous,
proactive, and legally appropriate measures toward
compliance with the directions of the Hon’ble Tribunal,
That, in directions of the Hon'ble Tribunal’s
aforementioned order, the reply to the show cause notice

is being filed as under: -

A. That pursuant to the order dated 02.07.2024 passed by

this Hon'ble Tribunal in O.A. No. 394/2024, a Joint
Committee was constituted comprising the Deputy
Commissioner, Divisional Forest Officer, Punjab
Pollution Control Board, and a representative of BDA.
That a joint site inspection was conducted on
15.07.2024, where it was observed It'hat unauthorized
construction of Shri Gurudwara Sahib had taken place
over part of the green belt in Park No. 10, in violation of
the approved layout.

That as per the provisions of the Punjab Apartment and

Property Reguiation Act, 1995 (PAPRA), the promoter is

s o, V™ \
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competent authority, The unauthorized
construction was in violation of Sections 5(13) and 20
of PAPRA.

That accordingly, BDA issued a Show Cause Notice
dated 23.08.2024 under Section 39 of PAPRA to the
promoter namely, M/s Omaxe Buildhome Pvt. Ltd.,
directing stoppage of construction and restoration of the
green area. |

A true copy of the Show Cause Notice dated 23.08.2024
is annexed herewith as ANNEXURE R- 1 @ pgs.

12 ¢ 13

That the issuance of the Show Cause Notice and the
proceedings thereafter, are as envisaged under the
provisions of the Punjab Apartment and Property
Regulation Act, 1995, That the promqter, who is still in
charge of the entire project, was bouﬁd by Section 20
of PAPRA to allow only sanctioned construction within
the project site. That any violation of Section 20
requires action to be taken U/s 39 of PAPRA, which
provides the procedure for demolition. Sections 20 and
39 of PAPRA, 1995 are reproduced hereinunder for the
ready reference of this Hon'ble Tribunal: -

"Section 20: Fvery person, erecting or re-erecting
any structure in a colony in respect whereof 3
license has been obtained under sub-section (3) of
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section 5, shall comply with such conditio
regarding use of land, layout plan, zoning
regulations, site coverage, height of building, set
back lines, structural and sanitary requirements,
architectural control, design of buildings and
material to use in erection thereof as may be
prescribed.”

"Section 39: (1) Without prejudice to the
provisions of this Act, the competent authority
may, by notice, call upon any person who has
committed a breach of the provisions of section 20
to show cause why the structure should not be
demolished and if such person fails to show cause
to the satisfaction of the competent authority
within a period of fifteen days, the competent
authority may pass an order requiring him to
demolish the structure within sixty days from the
date of the order. (2) If the order made under sub-
section (1) is not complied with, within the period
specified therein the competent authority may
itself take such measures as it may deem fit to give
effect to the order and the cost of such measures
shall, if not paid on demand being made to it, be
recoverable from such person as arrears of land
revenue.”

That the promoter denied responsibility, stating that the
unauthorized structure was erected by unsocial
elements under the garb of religious sentiment. Multiple
notices, including personal hearings on 28.10.2024 and
26.11.2024, were granted to the promoter,

That based on ongoing non-compliance, further notices
were issued, including final hearing on 28.02.2025, with

written submissions received from the promoter,

a3,

-3



H. Thereafter, the promoter informed the BDA office that
their layout plan of this Mega Project ‘has already been
approved by the competent authority by Letter no.
3342/CTP (Pb.)-MPB-4 dated 28.07.2022. In approved
layout, they have provided surplus green area i.e.,
10.80% against provision of 6% mandatory green.
Since it is community matter of unauthorized
construction of Mandir and Shri Gurudwara Sahib, they
cannot hurt the religious sentiments of residents,
Therefore, promoter submitted the rébised site plan by
reducing green area which is still more than mandatory
requirement of 6% as per provision of Mega Poiicy.

I.  That thereafter, to comply with the order of this Hon'ble
Tribunal and to restore the greenbelt, office of the
Additional Chief Administrator, BDA, Bathinda vide
Letter No. 2881 dated 22.05.2025 requested the Deputy
Commissioner - Cum -~ Magistra_te, Bathinda for
appointment of duty magistrate aﬁd providing the
required police force to conduct the action of demolition.
The office of the district Magistrate, Bathinda vide Letter
No. 2976 dated 22.05.2025 appointed Tehsildar,
Bathinda as the Duty Magistrate and had written to SSP,
Bathinda for providing required police help for
maintaining law and order situation at site but the same

could not be carried out as it was reported that there
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ADVDCATE

6 NOTARY 7 UsLIC
could be a major law and order issue in the whole (S“}"
Vo>

Punjab if the Gurdwara is demolished. So efforts were
made to find an amicable solution acceptable to all while
maintaining the original green area of 10.8%.

A true copy of the Letter dated 22.05.2025 is annexed

herewith as ANNEXURE R-_2 @ pgs. 14  to
17

J. Thatitis also mentioned here that a team led by District
Town Planner, Regulatory, Bathinda conducted
reconnaissance of site for aligning the course of action
for demolition of unauthorized construction in the said
colony. At site, Resident’s Welfare Association (RWA)
and all other residents of the colony for amicable
removal of structure by revising the iJIan requested for
meeting. In the presence of Deputy Magistrate,
Bathinda, a meeting was conducted with the members
of RWA, representatives of Gurudwara committee,
representatives of Mandir Committee, representatives
of coloniser and residents of the colony on dated
29.05.2025,

A true copy of the Consent Letter dated 29.05.2025
signed by the President, RWA of dmax City Colony,
Goniana, President Gurudwara Committee, Omax City

Colony, Goniana and the Resident of the Colony is
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annexed herewith as ANNEXURE R-_3 @ pgs.
18 to 19 N

In the meeting, all the present members had given their
consent for amicable removal of the structure of Shri
Gurudwara Sahib and shifting it to a suitable vacant iand
by revising the layout plan of said colony while
maintaining the original green area of 10.8% and aliso
reserving a plot for religious institution that will include
Gurdwara as well as Mandir. For this they had given a
written consent for shifting of Shri Gurudwara Sahib.
Deputy Magistrate, Bathinda also con&ucted a separate
meeting with the complainant (Er. Shivcharanjit Singh)
in the original application of NGT. The complainant had
shown his assent for shifting of Shri Gurudwara Sahib
and also given a written no-objection letter.

A true copy of the Consent given by the
Complainant/Original Applicant is annexed herewith as

ANNEXURER- 4  @pgs. _20 to_21

That a police intelligence report bearing Letter No.
20792-93/ dated 15.07.2025 highlighted potential
opposition from residents and religious organizations,
indicating a risk of escalating law and order issues
across Punjab. The answering respondent submits that,
considering the deep religious sentiments attached to

the Shri Gurudwara Sahib, additional time is required to
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respectfully relocate the Shri Guru Granth Sahib Sarag ?‘t“’w*‘ > j
K
and to finalize the revised layout plan in a manner th 0\_/_’L9

balances legal compliance with community sensitivities,
A true copy of the Police Intelligence Report bearing
Letter No. 20792-93/ dated 15.07.2025 is annexed

herewith as ANNEXURE R-_ 5 _ @ pgs. _ 22 to
23

4, That the answering respondent has taken diligent steps
to comply with the Hon’ble Tribunal‘s orders, including
issuing notices, conducting hearings, and coordinating
with the District Administration for demolition. However,
the religious significance of the structures and the
potential for public unrest, as noted in the police
intelligence report, necessitated careful and surgical
handling of the situation in order to. avoid escalation
towards a law-and-order problem in the community.

5. That the answering respondent most respectfully
submits that there has been no willful or deliberate
disobedience of the orders passed by this Hon’ble
Tribunal. The Bathinda Development Authority (BDA)
has consistently taken earnest and bona fide steps
toward compliance, including the issuance of notices,
conduct of personal hearings, and active coordination
with the District Administration and law enforcement

7 agencies in accordance with law. It is further submitted
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that no undue favour or benefit has been extended
any individual or entity in the course of these
proceedings.

It would be pertinent to mention here that BDA is not
trying to regularize the illegal construction within the
green belt but is proposing to shift the Gurdwara to an
area that is earmarked for religious place, in accordance
with their statutory power.

That the promoter’s proposal for a revised layout plan to
accommodate the religious structures while maintaining
the mandatory green area is under active
consideration, reflecting the Respondént’s commitment
to balancing legal obligations with Police with community
input.

That as per the approved layout plan, the promoter has
provided surplus green area amounting to 10.80%,
which is in excess of the mandatory requirement of 6%.
It is also pertinent to mention that while relocating Shri
Gurudwara Sahib to the designated_ site, there is no
reduction in the green area as originélly earmarked in
the approved layout plan. The same extent of green area
Is being maintained in the revised layout plan as well.
That, in view of the religious sentiments and the
potential for widespread opposition, the answering

respondent humbly prays for additional time to finalize

‘Lin
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10.

10

the revised layout plan and complefe the relocation
process in a manner that respects the sentiments of the
people of Punjab and ensures compliance with the
Hon'ble Tribunal’s orders.

That the answering respondent is fully committed to
restoring the green beit to its original state as per the
Hon'ble Tribunal’s orders, but the process requires
careful coordination with the District Administration,
police authorities, and the community to ensure a
peaceful and lawful resolution.

PRAYER

In view of the facts and circumstances mentioned above, the

answering respondent respectfully prays that: -

a)

b)

The show cause notice issued against the answering
respondent be discharged, as there has been no willful
disobedience of the Hon’ble Tribunal’s orders.

The answering respondent may kindly be granted
reasonable additional time to finalize the revised layout
Plan and to shift the Shri Gurudwara Sahib while
maintaining the original green area of 10.8%, a solution
acceptable to all - the promoter, RWA, complainant, BDA
and in compliance with this Hon'ble Tribunal’s directions

to maintain original green area of 10.8%.

w W of waul
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) Any other order(s) deemed just and proper in the facts
and circumstances may also be passed in the interest of
justice. @

'
DEPONENT

VERIFICATION: -

I, Manisha Rana, Chief Administrator, Bathinda Development
Authority, Bathinda, the deponent above-named, do hereby
verify and declare that the facts stated in the above affidavit

from para no. 1 to are true to my knowledge and belief.

Verified at on this day of July 2025.

DEFONENT

The Contants of this affidavit
document havc been read over &
ine deponent Hz/She has accep

tha true & comecl.
i istrad
ro be true Pho,, This Documen been fegis
rigin copJ’ a{ Se"a| NO- uunuulununu
Of U'ﬂS day 0&..‘4«:’3.‘.(.7."« 20& 5'-

NOTARY PUBLIC
Patiala (Pb.) INDIA

| ldentiﬁe!gﬁé Deponent
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To,

Promoter

M/s Omaxe Buildhome Pvt. Ltd.
Omaxe City, Goniana Road, Bathinda
Pin code 151201

Letter No.: ACA/BDA/Bathinda/2024/4090 Date:23.08.2024

Subject: Show cause notice regarding removal of unauthorized construction in
violation of PAPRA Act, 1995 at Omaxe city, Goniana Road Bathinda, District
Bathinda.

It has been brought to the notice of the undersigned by the Field Officer of
this department that as per the approved layout of Omaxe City, Goniana Road Bathinda,
unauthorized construction of Shri Gurudwara Sahib has been done in the green belt
of Park No. 10 and unauthorized construction of Mandir is going on in Park No. 14.
The said construction has been done without any amendment/approval in the layout
plan which is a direct violation of Sections 5 and 20 of the Punjab Apartment and
Property Regulation Act, 1995. Due to this, you may be punished, fined or both
under the said Act and the colony license may be suspended or cancelled. Through
this notice, you are hereby directed to stop the unauthorized construction being
done with immediate effect and in case of non-compliance, legal action will be
initiated against you. If you wish to present your case against this unauthorized
construction, then you can appear on any working day within a week and present your
case.

You are instructed to demolish the said unauthorized constructions within 30
days from the date of issue of this notice and restore the previous condition of
the parks and communicate regarding the same to this office. Failure to do so will
result in legal action being initiated against you as per the following sections
of the Act.

a) Action will be taken to suspend or cancel the license of the colony.

b) Legal action will be initiated against you for violation, which may include
punishment, fine or both.

c) The unauthorized construction will be demolished and the previous condition
will be restored. The cost of demolition will be recovered from you, in case
of failure to provide cost of demolition, this cost will be recovered by
declaring the area of land revenue.

Competent Authority-cum-Additional Chief Administrator
BDA Bathinda

Back No.: ACA/BDA/Bathinda/2024/4091-94 Dated 23.08.2024

The above copy is sent to the undersigned for information and further action.
1. The Hon'ble Chief Administrator BDA, Bathinda for information and further action.
2. The Senior Superintendent of Police, Bathinda for necessary action.
3. District Town Planner (Planning), Bathinda.

4. JE concerned with the area to affix the given notice and further action.

Competent Officer-cum-Additional Chief Administrator
BDA Bathinda

=
True Translation
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To,

Deputy Commissioner
-cum-District Magistrate,

Bathinda.

Letter No. ACA/BDA/Bathinda/2025/2881 Dated. 22.05.2025

Subject - Regarding removal of unauthorized construction of Sri Gurudwara Sahib

and Mandir in the approved colony named Omaxe City, Goniana.

In connection with the above subject, the case of Er. Shivcharanjit Singh v/s
State of Punjab & Ors. regarding the approved colony named Omaxe City Goniana is
pending before the Hon'ble National Green Tribunal, Principal bench, New Delhi in
the name of Misc Application in Disposed of Cases No. 16/2025. In the said case,
the Hon'ble National Green Tribunal has issued orders on hearing date 30.04.2025
regarding the removal of the unauthorized construction of Gurudwara Sahib and Mandir
in the said colony and submission of a report. In this regard, action under Section
39 of the PAPRA Act, 1995 is to be taken against the colony. Therefore, you are
requested to kindly provide the duty magistrate and necessary police assistance to
take the said demolition action in order to maintain the law-and-order situation

while implementing this action.

Additional Chief Administrator,

BDA Bathinda

_4—---7"-
True Translation



1

"Trandation @ pg. 17"

S TR 3yt sfimag-an-figr Mimede afssr

(U FmT)
USTBEg /ot (11— 12025
Rer fey
Hiag suss yfew,
gfdaT)
. - Omaxe City, difemirar s &t nuges a@at e gt et #ft ggemmar

R0 w3 e & niz-wifteras Grrdt § ger@z M

Qudss el @ miu few edier Wy ymR, $.81.8., 9fdsT <5 dedt ot ot
R) & Omaxe City, Jifenrsr SH o MUJes IBST AgUT Shivcharanjit Singh V/s State of
Punjab & Ors. am Misc. Application in Disposed of Cases no. 16/2025 3™H 3 H&Uar
National Tribunal, Principal bench, New Delhi feit 9% faor 31 €53 am f&g Hatar
National Green fribuna_l I8 HETE WS 30.4.2025 Hsru"’r Adt gant 9 Ga3 m nieg
oISt ggenmar Aifge w3 Hfes @ wiz-mitares GRt § ger & fotue OF w9 AT
Jefes ofist et 31 fim @ ¥ f%9 PAPRA Wise, 1995 &t Trar 39 nitls araeTet a9
72 F@a! few € qgenrer AfvE w3 Hfeg @ we-mftares GATT § gege o araeEt
'?%%HWHTé‘rﬁl fem &Lt niu 7t § Fo3t St At I fX fen JTowEt § s

- F9s [I3 582 Rfarede & 3ot w3 Bt ufew ferere HdEh aaele o faqusse

CiEMEICE |

. e e yEE, a2, wfs @ dedt w3 vom wgs o RSt §
4?32 ufew forere foR FOS 3 Ot AEt 3 fr fom AW feg XA 9w @ ged &
BT &t si=t At

AR 31 AR 3 nug g miferdort § gerEs ofiFt A fx €9 f58¢ Mfede

IHNG TS MHG HIST 5% q9ret mine fe fanmge i oy
' ) afésT|
firs e & 2A7)6....... A ﬁ+3°r..2.2/5./2025

16 M-
™ "R

. fer = fiF B39 <l Wy yERe, $1ET2., 9fEsT uH Gost @ wezg @ use &

Ty /SR afE57/2025/2881 =t 22.5.2025 ¥ WeU few 3w fofimr mer 3 fx

feg 3 &9 wet w2 fa Ao St yfsfenret ydtot sftsor 7 Joor 95
3 fer an feu faR niess & A 37 &0t 3T famrm) a9 T 3 i nies3
T Ao UF o137 Aier 9 3t GReEl fEsfis uss qusr welat sefenr R fem
et yfeR fegmar 576 IBAS &1sT 712 (BH »AS Tfew) 1) uh o v
2) 3farteeTg, gfésTi
UTH HO&T »i3 ndiSdt S31E a9eret 13 3fmor e 3
? QEQ" _

=

/
/ITRUE COPY//



; - } 11
Trandation of pg. 16 1 59

Letter No. .......... / Submission Date ...... /2025
To,

Senior Captain of Police,
Bathinda.

Subject:- Regarding the removal of unauthorized construction of Shri Gurudwara
Sahib and Mandir in the approved colony named Omaxe City, Goniana.

In connection with the above subject, it has been requested by the Additional
Chief Administrator, BDA, Bathinda that the case Er. Shivcharanjat Singh v/s State
of Punjab & Ors. regarding the approved colony named Omaxe City, Goniana is pending
in the Hon'ble National Tribunal, Principal Bench, New Delhi under Misc. Application
in Disposed of Cases no. 16/2025. In the said case, the Hon'ble National Green
Tribunal in its orders issued on 30.4.2025 has directed to remove the unauthorized
construction of Gurudwara Sahib and Mandir in the said colony and submit a report.
In this regard, action is to be taken under Section 39 of PAPRA Act, 1995 to remove
the unauthorized construction of Gurudwara Sahib and Mandir in the colony.
Therefore, you are requested to take the said demolition action to maintain the
law-and-order situation while implementing this action.

Keeping in mind the request of Additional Chief Administrator, BDA, Bathinda
and the law-and-order situation, police assistance is given on the condition that
no court orders will be violated in this case.

Along with this, Tehsildar, Bathinda is deployed as Duty Magistrate on the
spot. Your officers present on the spot may be instructed to coordinate with the
Duty Magistrate and implement the order peacefully.

Correct/-
District Magistrate,
Bathinda.

Back No. 2976/Submission Date 22/5/2025

1. A copy of this is sent to the Additional Chief Administrator, BDA, Bathinda
in his office in respect of letter no. ACA/BDA/Bathinda/2025/2881 Dated
22.5.2025 stating that it should be satisfied that all the necessary procedures
have been completed and no stay has been granted by any court in this case.
If on the spot a stay of any court is presented, then its provisions should
be ensured and coordination should be ensured with the concerned Police
Department (Original file attached)/ Copy of the letter

2. Tehsildar, Bathinda.

For information and further necessary action.

District Magistrate,
Bathinda.

_‘—-'-'_._-—
True Translation
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Letter of Consent

On 29-05-2025, an important meeting was held at Omaxe City Colony Goniana under the
chairmanship of Deputy Commissioner, Bathinda Shri Showkat Ahmad Parray IAS, in
which RWA Omaxe City Colony Goniana, Gurudwara Committee, Mandir Committee,
representatives of Omaxe Colony and residents of the colony participated. While
starting the meeting, the Deputy Commissioner, Bathinda Ji briefly stated that
there is unauthorized construction of Shri Gurudwara Sahib and Mandir built in the
green belt and park respectively in the colony. Regarding which a case is going on
in the Honourable NGT (National Green Tribunal). Orders have also been issued by
NGT regarding the removal of unauthorized construction of Shri Gurudwara Sahib and
Mandir. The administration is committed to implementing the NGT's orders. The
residents and committee members present informed that in the old map of the colony,
some areas were reserved for religious places, which are not in the new plan. The
representatives of Omaxe City present informed that due to some technical reasons,
the layout plan of the colony had to be revised, but if the residents of the colony
give their consent to shift the Gurudwara from the green belt, then they are ready
to revise the layout plan by reserving a place for the religious place from any
suitable place in the colony. They also said that keeping in mind the religious
sentiments of the people, the Gurdwara Sahib should be removed from the green belt
and shifted to the vacant place next to the Mandir site near the commercial center.
They are also ready to convert the remaining unsold plots in the colony into parks
so that there is no shortage of green areas and accordingly the lay-out plan of the
colony will be revised as per the rules. In this regard, the members of RWA, members
of Gurdwara Committee, members of Mandir Committee, representatives of Omaxe Colony
and residents of the colony present in the meeting expressed their consent to shift
the Gurudwara Sahib to the vacant land near the commercial centre alongside the
Mandir site. After this, the meeting was concluded with a vote of thanks by the

Deputy Commissioner, Bathinda.

President RWA President Gurudwara Committee
Omaxe City Colony, Goniana Omaxe City Colony, Goniana
President Mandir Committee Representative

Omaxe City Colony, Goniana Omaxe City Colony, Goniana

Members and residents

Omaxe City Colony, Goniana

_‘.--—'.’"_
True Translation
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Statement: Er. Shivcharanjit Singh son of Shri Gurcharan Singh son of Jogind e
Singh, age about 54 years, resident of house number 38, type-6, Guru Hargobind
Thermal Plant, Power Colony, Lehra Mohabbat, District Bathinda (Mob. No.: 98140-
98703)

Do hereby declare that I am a resident of the above address. I have plot
number 01 at Omaxe Build Home Limited, Omaxe city, Goniana Road, Bathinda, with a
temporary Gurdwara Sahib established in the adjoining green belt (Park P-10). If
the said Gurdwara Sahib is shifted to the vacant land next to the Mandir site near
the commercial center of the said colony, then I have no objection to it. I give
my consent in this regard. Please obtain the consent of all the residents of the

colony at the administration level. Date 04.06.2025
R.O. And A.C. Additional Chief Administrator
BDA, Bathinda

True Translation
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From,

Deputy Superintendent of Police,
C.I.D Bathinda

To,

1. Hon'ble Deputy Commissioner, Bathinda. (By e-mail)
2. Hon'ble Senior Superintendent of Police Bathinda.

Letter No. 20792-93/B, Dated 15.07.2025

Subject:- Regarding the removal of unauthorized construction of Sri Gurdwara
Sahib and Mandir in the approved colony named Omaxe city Goniana.

Regarding the above subject, it has come to our notice that OMAXE City Goniana
is built in Bathinda district. About 40 percent of the houses have been constructed
in this colony. Hindu and Sikh communities live in equal population in it. In the
green belt of this colony, a Sri Gurdwara Sahib is built in an area of about 1200
yards and a Mandir is built in an area of about 400 vyards. The district
administration has also held a meeting with the residents of the colony to shift
this Gurudwara Sahib and the Mandir from the green belt to another place. At that
time, the residents of the colony also agreed to change the place of the Mandir and
Gurdwara Sahib in the meeting, but due to lack of suitable space, these two religious
places could not be changed.

Shivcharanjit Singh (working in Lehra Mohabbat Thermal Plant), House No. 1
OMAXE City Goniana, whose house is near the said Gurdwara Sahib in Omaxe City,
Goniana, District Bathinda, filed an application in the Honourable National Green
Tribunal, Principal Bench, New Delhi, to remove the un-authorized construction of
Sri Gurdwara Sahib and the Mandir built in the green belt of Bathinda District. In
the wake of which, the Honourable National Green Tribunal, while hearing on 03-04-
2025, 1issued orders to BDA Bathinda to remove the unauthorized construction of
Gurudwara Sahib and Mandir in the said colony. Following these orders, the BDA has
started the process of removing the said two religious places.

In Omaxe City Goniana, Gurudwara Sahib has two copies of Guru Granth Sahib Ji
and some religious Gutka Sahib Pothis and there are idols and religious scriptures
according to Hindu religion in the Mandir. If BDA Bathinda tries to break them, it
will be strongly opposed by the residents of the colony. This issue will also be
strongly opposed by Sikh organizations like Nihang Singh organization, radical Sikh
organization and common Sikh Sangat etc. and this issue can also escalate to entire
Punjab state due to which law and order can deteriorate.

The report is submitted for information and security arrangements.

Correct/-
Deputy Superintendent of Police,
CID Bathinda.

Letter No. 20794-95/B dated 15.07.2025

A copy of the above is sent to the following officers for information:-
1. The Hon'ble AIG/S B-2 Int: Punjab SAS Nagar (via e-mail)
2. The Hon'ble AIG/Zonal, CID Bathinda.

Correct/-
Deputy Superintendent of Police,
CID Bathinda

4‘-—-—-‘—-—-
True Translation
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SERVICE: Reply Affidavit on behalf of Respondent No.4/Bathinda Development Authority in
MA/16/2025 IN OA/394/2024.

From Shubham Bhalla <shubhambhalla@hotmail.com>
Date Sat 7/19/2025 11:29 PM

To secy.te@punjab.gov.in <secy.te@punjab.gov.in>; cmcbathinda@gmail.com <cmcbathinda@gmail.com>;
de.btd@punjab.gov.in <de.btd@punjab.gov.in>; dtpbathinda@gmail.com <dtpbathinda@gmail.com>;
msppcb@gmail.com <msppcb@gmail.com>

[ﬂJ 1 attachment (3 MB)
Final Reply Affidavit.pdf;

Sir/Ma'am,

Please find attached with this email Reply Affidavit on behalf of Respondent No.4/Bathinda
Development Authority in MA/16/2025 IN OA/394/2024.

Please acknowledge receipt.

Regards

SHUBHAM BHALLA
Advocate-on-Record

OFFICE : D-52, BASEMENT, PANCHSHEEL ENCLAVE,
NEW DELHI- 110017

CHAMBER: CH. NO. 206, C.K. DAPTHARY CHAMBERS,
SUPREME COURT OF INDIA, NEW DELHI - 110001.

Phone no. - 011-41064945
Mob: 9654427273

https://outlook.live.com/mail/0/sentitems/id/AQQkADAWATZiZmYAZC1hOGM2LTVhY QA4LTAWAIOWMAOAEACePb77Ctv6Qbl%2FcrQZxoXj
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